CB-I (CPL) No,

COMMITTEE

ON 7%

PAPERS LAID ON THE TABLE
(1985-86)

(BIGHTH LOK SABHA)

FOURTH REPORT

[Presented on 12 December, 1985)

1

LOK SABHA SECRETARIAT
NEW DELHI

December, 1985/Agrahayana, 1907 (Saka)

K

Price : Rs. 2.15



CORRIGENDA

T0

FOURTH REPORT OF CUMITYEE ON PAPERS
LAID ON THE T/.BLE (1985-3€)

Page Ppara Line For
4 2.4 2 incorpora-

tion

10 4.5 1920 19-1-1984
1984

il3 5.3 2 proviesions

14 5:3 (h) sent Ministry

18 6.5 7 inquired

20 6.7 (iii) After steoil-
typing

26 7.6 3 held on the

' month of
December,1981

27 7.9 5 i.e.27months
and 15 months
aftcer the

i close

i36 ~do~ 7 - do =~

17 7.0 6 displays are
complacent

Tiead

incorporated
19-1-1984

provisions
sent to
Ministry
enquired

Hfter stencil~-
typing

held in the

month of
December, 1981

i.e, after
27 months and
15 months of
the close

- do -
c¢isplays a
complacent

~ -



CONTENTS

Pace
.% L oF THE COMMITTEE ON PAPERS LA ON TuE TaABLE (1985-86) (1ii)
“NTRODUCTION . (iv)
CHAPTER I— Delay in laying Annual keport and Audited Accounts of
" the (y3yele Cyc.:rgoution of India Limited, Calcutta for the
period from October 15, 1980 to March 31, 1982 . .o
CuaptER 11— Delay in laying the Annual Report and Auditcd Accounts of
the National Bicycle Corporation of India Limited for the
. year 1981-82 . . . . . . . . 3
Cuapter 111 - Delay in laying the Annual Repori and Audited Acco mnts of
the Delhi Urban Art Commission, New Delhi for the year
1982-83 . . . .
CHAPTER IV— Delay in laying the Annual Report and Auditcd Accounts of
India Tea and Restaurant Limited, Bombay, for the ycar
1982-83 . . . . : 9
CHAPTER V— Delay in laying Annual Report and Audited Accounts of
India Diamond Institute, Surat, for the year 1982-83 . 13

CHAPTER VI—

CuHAPTER VII—

* Summary

2910 LS—1.

Delay in laying Annual Report of the Chief Commissioner
for Railway Safety on the working of Commission of Railway
Safety for the year 1982-83 . . . . . 16

Delay in laying Annual Reports and Audited Accounts of
the Shellac Export Promotion Council for the years 1980-8t
and 1981-82 . . . . . . . . 23

APPENDIX

of recommendations/obscrvations contained .in the

Report. 29

CARLI AR
Szl (e

.

S
W

AQC,



PERSONNEL OF THE COMMITTEE ON PAPERS LAID ON THE
TABLE

(1985-86)

1. Shri M. V. Chandrashekara Murthy—Chairman
2. Shri Jagdish Awasthi

. Shri Naresh Chandra Chaturvedi

*4 Shri Anadi Charan Das

. Shri Shanti Dhariwal

. Shri S. G. Gholap

. Shri Kammodilal Jatav

Shri Maurice Kujur

(2]

© ® 3 o W

. Shri C. K. Kuppuswamy

10. Shri Sanat Kumar Mandal

11. Shrimati Patel Ramaben Ramjibhai Mavani
12. Shri Nityananda Misra

13. Shri Ramashray Prasad Singh

14. Shri Atish Chandra Sinha

15. Shri V. Tulsiram

SECRETARIAT

Shri M. K. Mathur—Joint Secretary. '
Shri R. S. Mani—Senior Legislative Committee Offioor

*Nomin:t~d with effecct from 3.12.1985 Fiee Shrimatf Manorma Singh, MP.
resigned on 8 November, 1985.

(iif)



INTRODUCTION

I, the Chairman of the Committee on Papers laid on the Table,
having teen authorised by the Committee to present the Report
on their behalf, present this their Fourth Report.

2. On examination of certain papers laid on the Table of Lok
Sabha during the Thirteenth, Fourteenth and Fifteenth Sessions of
Seventh Lok Sabha and First Session of Eighth Lok Sabha, the
Committee have come to certain conclusions in regard to delay in
laying before Parliament (i) Annual Report and Audited Accounts
of the Cycle Corporation of India Limited for the period fron# Octo-
ber 15, 1980 to March 31, 1982; (ii) Annual Report and Audited
Accounts of the National Bicycle Corporation of India Limited for
the year 1981-82; (iii) Annual Report and Audited Accounts of the
Delhi Urban Art Commission, New Delhi for the year 1982-83; (iv)
Annual Report and Audited Accounts of India Tea and Restaurant
Limited, Bombay, for the year 1982-83; (v) Annual Report and
Audited Accounts of Indian Diamond Institute, Surat, for the year
1982-83; (vi) the Annual Report of the Chief Commisgioner for Rail-
way Safety on the working of Commission of Railway Safety for the
year 1982-83; and (vii) Annual Report and Audited Accounts of the
Shellac Export Promotion Council for the years 1980-81 and 1981-82,

3. The Committee considered and adopted this Report at their
sitting held on 5 December, 1985,

4. A statement giving summary of recommendations|observations.
of the Committee is appended to the Report.

M. V. CHANDRASHEKARA MURTHY

New DeLnt; °  Chairman,
chln‘bf? 1985 Committee on Papers laid on
Agrahayana, 1907 (S). the Table.

v)



CHAPTER |

DELAY IN LAYING THE ANNUAL REPORT AND THE AUDITED
ACCOUNTS OF THE CYCLE CORPORATION OF INDIA LIMITED,
CALCUTTA FOR THE PERIOD FROM OCTOBER 15, 1980 TO
MARCH 31, 1982.

1.1 The Annual Report and the Audited Accounts of the Cycle
Corporation of India Limited, Calcutta, for the period from October
15, 1980 to March, 31, 1982 were laid on the Table of Lok Sabha on
14 Dzcember, 1983, together with a ‘Review’ and a statement ex-
plaining the reasons for delay. In terms of the recommendation of
the Committee on Papers laid on the Table made in paragraph 3.5
of their First Report (Fifth Lok Sabha) these papers ought to have
been laid on the Table within nine months of the close of the
accounting year, ie. by 31 December, 1982. Thus, the period of
delay involved in the instant case comes to 111 months.

1.2 In the statement, laid on the Table on 14 December, 1983, the

reasons for delay in laying the above documents have been explained
as under:—

“On nationalisation of Sen-Raleigh Group of Companies, six
companies—Sen-Raleigh Ltd., Sen and Pandit Industries
Ltd., Ancillary Industries Lugs Private Limiteéd, Ancillary
Industries Forgings Private Ltd., and Noakhali Machine
Tools Ltd. were consolidated into a single company which
was incorporated on 15-10-1980. Consolidation of accounts
of these six companies and verification of their assets and
liabilities before incorporation in the Books of the new
company took time. This being the first year of audit
after this company was formed, the Auditors made a more
indepth checking and verification for which it took gnuch
longer time and the Government Auditors also took time.
The Corporation had taken all possible care to ensure that
there was no avoidable delay in preparing the Reports’

and Accounts, getting these audited and preparing sten-
cilled copies.”

1.3 The Cycle Corporation of India Limited was incorporated on
15 October, 1980 and the nationalised undertakings of the erstwhile
Sen-Raleigh Group of Companies were vested in this new Company
with effect from 25 October, 1980. The reasons for the delay in
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compilation of accounts, which involved consolidation of accounts

of six companies have been mentioned in the delay statement laia
on the Table of the House. '

1.4 The matter was considered by the Committee on Papers laid
on the Table at their sitting held on 13 June, 1985,

1.5 The Committee are concerned to note the delay of nearly a
Year in the presentation of the First Report and audited accounts
of the Cycle Corporation of India Limited. However, the Com-
mittee are happy to observe that as a result of the steps taken in
this regard the subsequent reports and accounts of this Corporation
for the years 1982-83 and 1983-84 have been laid on the Table of the
House on 25 April, 19564 and 17 May, 1985, respectively. In view
of the marked improvement in the laying of the report and accounts
of the Corporation, the Committee would only like to suggest to
the Ministry to sustain the pace and ensure timely presentation of

the Annual Report and Accounts of the Corporation to Parliament
in future also.



CHAPTER II

DELAY IN LAYING THE ANNUAL REPORT AND AUDITED
ACCOUNTS OF THE NATIONAL BICYCLE CORPORATION OF
INDIA LIMITED FOR THE YEAR 1981-82

2.2 The Annual Report and Audited Accounts of the National
Bicycle Corporation of India Limited for the year 1981-82 were laid
on the Table of Lok Sabha for the first time on 23 January, 1985
alongwith a statement explaining the reasons for delay and ‘Review’.

2.2 In terms of the recommendation of the Committee on Papers
laid on the Table, made in paragraph 4.16 of their Second Report
(Fifth Lok Sabha), these papers were required to be laid on the
Table within 9 months of the close of the accounting year i.e. by
31 December, 1982, The period of delay involved in laying the
Annual Report for 1981-82, therefore, comes to 24 months.

2.3 In the statement laid on the Table on 23 January, 1985, the

reasons for delay in laying the Annual Report for 1981-82 have been
explained as under:— '

.“The gperiod 15th October, 1980 to 31st March, 1982 is the first
accounting period for the Corporation after it was nationa--
lised in October, 1980. During the period prjor to nationa-
lisation they were dependent on a unit record equipment
for accounting purposes. Immediately after nationalisa-
tion this equipment broke down and hence the Corpora-
tion had to switch over to manual accounting. This in-
volved some readjustment of personnel and hence, it
entailed some unavoidable delay in finalisation of the
accounts of the Corporation. Some legal and procedural
problem encountered by the Corporation further delayed
the finalisation of their accounts, Hence this whole pro-
cess took an inordinately long time for finalisation.

As per requirements under the Companies Act the accounts
" were placed before the Board of Directors in the meeting
held on 21st August, 1984, for their approval. Thereafter,
on the basis of the views of the Board of Directors these
accounts were again submitted before the Statutory Audi-
tors. The company completed these procedural formali
ties and thereafter adopted the accounts in their Annual
General Meeting held on 13th September, 1984
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In accordance with existing instructions, this Ministry had
moved the Rajya Sabha Committee on Papers laid on the
Table of the House and obtained extension of time upto
31-12-1984 for laying copies of this Report on the Table
of the House. However, since there was no Winter
Session, this could not be complied with. The Ministry
have therefore again written to the Rajya Sabha Secre-

tariat seeking a further extension of time upto 31-1-1985
for this purpose.

Since there was no Winter Session of Parliament these
accounts could be submitted to the two Houses of Parlia-
ment only during the First Session of Eighth Lok Sabha.”

2.4 The National Bicycle Corporation of India Limited was in-
corporation on 27 October, 1980 with the main.objective of taking
over the undertaking of Hind Cycles Limited which was nationalised
on 15 October, 1980 under the -Hind Cycles Limited and Sen-Raleigh
Limited (Nationalisation Act, 1980). The accounts of this Company
for the year 19881 82 incorporated the accounts for a period of 174
monthg i.e. from 15 October, 1980 to 31 March 1982.

25 In the delay statement laid before Parliament, it has been
stated that the delay in finalisation of the accounts for the first year
was mainly due to various legal and accounting problems involved
in the takeover of the nationalised undertakings. However, due to
breakdown of the Unit Record equipment which the Company had
at the time of nationalisation, the Company had finally to switch over
to manual accounting which took a considerably long time.

2.6 The Committee on Papers laid on the Table considered the
matter at their sitting held on 13 June, 1985.

2.7 The Committee note that an unduly long period of 23 months
(from 1 April 1982 to 1 March, 1984) was taken in complilation of the
accounts of the Company resulting in successive delays in auditing
their accounts, in Hindi translation and in the printing of the Report.
With regard to the Report and Accounts for the year 1982-83, the
Ministry in their communication dated 23 January, 1985 had informn-
ed that they would be able to finalise them by April, 1985. The
Report and Accounts for the year 1982-83 were, however, not laid on
the Table of the House during the Budget Session (Eighth Lok
Sabha) which ended on 20 May, 1985. The Committee have later

been informed that the Report and Accounts fer the year 1983-84 are
expected to he ready in July, 1985.
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2.8 The Committee regret to observe that there has been a persis-
tent delay in laying the Annual Reports and Accounts of the National
Bicycle Corporation of India Limited before Parliament. While the
Committee appreciate the difficulties pointed out by the Ministry in
finalising the Reports and Accounts at the initial stages immediately
after nationalisation of the Company, they regret that there has
been inordinate delay in the submission of these documents relating
even to the subsequent financial years. The Committee, therefore,
recommsnd that the Ministry of Industry (Department of Industrial
Development) should take up the matter conclusively with the
authorities of the Company, for streamlining the existing procedure
and adopting a time-bound programme for compilation, translat’on
and printing of Annual Report and Audited Accounts of the Company
and laying them on the Table of the House, within 9 months of the
close of the accounting year in future.

2.9. The Committee are also unhappy to note that the Ministry
did not follow the procedure laid down by the Committee of inform-
ing the House in time when delay was anticipated in laying the
Annual Report and Accounts of the Company. As these documents
were due to be laid on the Table by the end of December, 1982, the
Ministry should have laid n statement on the Table of the House on
commencement of Budget Session 1983 informing the House of the
reasons for delay in laying the documents and also stating by when
these documents were expected to be laid. The Committee are sure
that the Ministry will find out the level at which this lapse occurred
and take suitable remed’al action.



CHAPTER 11

DELAY IN LAYING THE ANNUAL REPORT AND AUDITED
ACCOUNTS OF THE DELHI URBAN ART COMMISSION, NEW
DELHI FOR THE YEAR 1982-83.

3.1 The Audited Accounts of Delhi Urban Art Commission for the
year 1982-83 were laid on the Table of Lok Sabha ¢n 5 December,

1983 and the Annual Report on 22 August, 1984 alongwith a copy of
‘Review’.

3.2 The Committee on Papers laid on the Table of Lok Sakha in
paragraph 3.5 of their First Report (Fifth Lok Sabha), which was
presented to Lok Sabha on 8 March, 1976, had recommended that
1ormally the Annual Report and Audited Accounts of Government
‘Organisations for a particular year should be presented to Parlia-
ment together to enable the House to have a complete picture of the
working of that body. The Committee had further recommended
that these documents should be laid on the Table within @ months
of the close of the accounting year unless otherwise stipulated in the
Act or Rules under. which the Organisation had been set up. In
the present case the Report and Accounts of the Delhi Urban Art
Commission, New Delhi for the year 1982-83 had not only been laid
separately but there was a delay of about 7 months in laying the
Annual Report before Parliament.

3.3 In the statement laid on the Table on 22 August, 1984, the

reasons for delay in laying the Annual Report and Audited Accounts
for 1982-82 have been explained as under:

“Section 19 of the Delhi Urban Art Commission Act, 1973 (1
of 1974), provides that the Commission shall prepare, once
-every year, in such form and within such time as may be
prescribed by Rules, an Annual Report giving a true and
full account of its activities during the previous year, and
copies thereof shall be forwarded to the Central Govern-
ment for laying before both the Houses of Parliament Ac-
cording to the Parliamentary rules, the Annual Report
(for the period ending-30-4-1983) was required to be placed
before both Houses of Parliament by the 31st January,

’ 1984. Thus, there is a delay of over six months in laying

o= 6
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the Annual Report of the Delhi Urban Art Commission on
the Table of the House.

The Delhi Urban Art Commission at present is constituted with
a part-time Chairman, two part-time Members and one
full-time Member. The Commission was without a Chair-
man from 31st October, 1982 to 24th May, 1983 barring a
short period i.e. from 7th January, 1983 to 24th February,
1983, when Shri R. N. Mirdha, M.P. was part-time Chair-
man. The new Chairman, Shri R. V. Subramaniam who
joined on 25th May, 1983 took some time to familiarise
himself with the working of the Commission especially the
activities of the Commission during the previous year. As
the Chairman and two of the three members of the Com-
mission are part-time Members, it took some more time
for them to finalise the Annual Report. The draft of the
Report was finally approved by the Commission in April,
1984.

The Delhi Urban Art Commission, being a small organisation
comprising 18 staff members (excluding class IV officials)
have no arrangement for preparing an authentic Hindi
version of the Report. They had, therefore, to take assis-
tance from the main Ministry in preparation of the Hindi
version. The printing of the Report also took an additional
two months.

The delay of about 63 months in placing the report on the
Table of the House is due to the reasons explained ahove.
Every effort will be made to lay the report in time, in
future on the Table of the House.”

3.4 The Committee on Papers laid on the Table considered the
matter at their sitting held on 13 June, 1985.

3.5 The Committee were informed that the delay in laying the
Annual Report of the Delhi Urban Art Commission for the year
1982-83 was inter-alia due to the fact that the Commission was with-
out a Chairman from 21-10-1982 to 24-5-1983 except for a short period
in between. The new Chairman who joined on 25-5-1983 took some
time to familiarise bimself with the working of the Commission.
The Chairman and 2 of thc 3 members being part-time took some
more time to finalise the Report. The Hindi translation of the Re-
port for which the Commission had no arrangements and the time
taken jn prirting added to the overall delay.
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3.6 The Audited Accounts and Annual Report of the Delhi Urban
Art Commission for the year 1983-84 were again laid separately on
the Table of the House on 21 January, 1985 and 18 March, 1985 res-
pectively. Whereas in the present case there was not much delay in
submission of the documents, the fact remains that the purpose for
which these reports and accounts were to be presented to Parliament
had been defeated since ¢aly a combined study of these papers could
be given an idea to the Members of Parliament about the activities,
achievements etc. and the finanacial stability of the organisation.
That would also have enabled them to participate effectively at the
time of d’'scussion on the Demands for Grants and draw the attention
of the House and the Minister concerned to any shortcoming which
they might have come across while going through the report and
accounts of the Commission. The Committee, therefore recommend
that the practice of laying the Annual Report and accounts separate-
ly should not recur and necessary instructons be issued by the
Ministry in this regard and also steps taken to ensure timely presen-
tation of the reports together with the audited accounts of the Com-
mission to Parliament in future.



CHAPTER — IV

DELAY IN LAYING THE ANNUAL REPORT AND AUDITED
ACCOUNTS OF INDIA TEA AND RESTAURANT LIMITED,
BOMBAY FOR THE YEAR 1982-83.

4.1 The Annual Report and Audited Acounts of the India Tea and
Restaurants Limited, Bombay for the year 1982-83 were laid on the
Table of Lok Sabha on 27 July, 1984 along with a statement explain-
ing the reasons for delay and ‘Review’.

4.2 In terms of recommendation of the Committee on Papers laid
on the Table, made in paragraph 4.16 of their Second Report (Fifth
Lok Sabha), these papers were required to be laid on the Table of
the House within 9 months of the close of the accounting year, i.e.
by 31 Dezember, 1983. Thus, the delay in the present case works out
to about seven months. ’

4.3 In the statement laid on the Table on 27 July, 1984 the
reasons for delay have been explained as under:—

“Report of the India Tea and Restaurants Limited for the
year 1982-83 could not be submitted to the Parliament in
time, as the Annual General Meeting of the Company
which was scheduled to be held on 29th December. 1983,
had to be adjourned for want of quorum. The adjourned
meeting was held on the 29th March, 1984 in which Annual
Report and Ac:ounts of the Company for the year 1982-83
were adopted. After the Annual General Meeting, copies
of the Report was made available on 26-4-1984.

'The Company has been advised to ensure that in future Re-
ports are made available for-laying on the Table of the
House of Parliament in time.”

4.4 The Ministry of Commerce in their communication dated 23
November 1984 furnished the following information:

(i) Annual Accounts were ready for auditing and passed on to
Auditors for auditing on 20 December, 1983.

9

-
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(ii) The Audited Accounts were finalised by Statutory Audi-
tors on 1 March, 1984 and the same were received back
after being signed by Statutory Auditors on the same date.

(iii) The Annual Report and Audited Accounts were transiated
and passed on to the Ministry on 23 April, 1984 for being
laid on the Table of the House.

4.5 On enquiry about the reasons for the time gap between 29
December, 1983 when the Annual General Meeting of the Company
had to be adjourned for want of quorum and the date on which the
meeting was actually held on 29 March, 1984, the Ministry stated as
under:

“After the accounts of the company are signed by statutory
Auditors, they are required to be sent to Government
Auditors for their comments.

Even though the Annual General Meeting was convened on
29-12-1983, it had to be adjourned since the audit of the
Government Auditors was not completed and the intention
to adjourn the meeting was that the Accounts were still
not ready. This had to be resorted to since as per the pro-
visions of the company law, the accounts had to be ready
before the end of December and since no further exten-
sion of time was possible, it was decided to adjourn the
meeting for want of quorum. The Accounts were then for-
warded to the Govt. Auditors on 29-12-1983. The draft
queries of Government Auditors were received on 19-1-1984
1984 and the same were discussed with the statutory
auditors on 27-1-1984. On account of this the accounts had
to be revised and the same along with the notes to the
accounts were readopted by the Board of Directors on
1-3-1984 and signed by the statutory auditors on the same
day. Replies to the draft comments of the Government
Auditors werée forwarded to the Government Auditors
along with the readopted accounts on 6-3-1984. The nil
comments from the audit board and Ex-Officio Director
were received on 12-3-1984. Accordinglv the revised ac-
counts were finallyv adopted at the Annual General Meet-
ing on 29-3-1984.”

v

4.6 On being asked whether any standing instructions had been
issued to the India Tea and Restaurant Limited for timelv laying
of the .\nnual Report and Audited Accounts for the vear 1933-84
and subsequent vears on the Table of the House. the Ministry -
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stated that the Company bad assured the Ministry that every endea-~

vour wouid be made to finalise the accounts of the Company expedi-
tiously in future.

4.7 The matter was considered by the Committee on Papers laid
on the Table at their sitting held on 9 July, 1985.

48 The Committee are unhappy to note that the Annual Kepeort
and the Audited Accounts of the India Tea and Restaurant Limited,
Bombay for the year 1982-83 were laid on the Table of Lok Sabha
on 27 July, 1984, i.c. afier about sixteen months of the close of the
accounting year and these documents for the year 1983-84 have not
been laid in spite of the assurance given by the Company to the
Ministry that every endeavour would be made to finalise the accounts
expeditiously and lay them on the Table of the House. In accordance
with the recommendations of the Committes on Papers laid an the
Table made in paragraph 4.16 of their Second Report (Fifth Lok
‘Sabha), these documents should have been laid within nine months
of the close of the accounting years. The Committee desire that in
order to comply w’th the aforesaid recommendation of the Commit-
tee on Papers laid on the Table, an appropriate time-bound pro-
gramme may be drawn up by the Company in coordination with the
Ministry for compilation of Annual Report and Accounts and their
auditing, adoption by the Annual General Body meeting, translation,
printing and transmission to the Government for being laid on the
Table of the House. If for any reason the report, audited accounts
and audit report cannot be laid within the stipulated period of nine
months, the Ministry should lay within thirty days of expiry of the
prescribed period or as soon as the House meets, whichever is Iater, a
statement explaining the reasons why the reports and accounts could
not be laid within the prescribed period as laid down by the Com-
m°'ttee in their Second Report (Fifth Lok Sabha).

49 The Committee note that in the statement giving reasons for
delay, the Ministry of Commerce had indicated that the delay in
laying the Annual Report and Audited Accounts for 1982-83 was due
to the fact that these documents could not be adopted at the Annual
General Meeting of the Company scheduled to be held on 29 Decem-
ber, 1983, as it had to be adjourned for want of quorum but in their
subsequent communication te the Committee on 23 November, 1984,
the Ministry had stated that the meeting had to be adjourned be-
cause the audit by Government Auditors was not completed and the
intention fo adjourn the meeting was that the accounts were not still
ready. The Committee are constrained to observe that by furnishing
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twisted information in the delay statement laid on the Table, the real
facts had not been brought to the motice of the House. This is too
serious a lapse on the part of the Ministry to be justified on any
account. This also obviously suggest that no care was taken by the
Ministry of Commerce to comply with the aforementioned recom-
mendations of the Committec on Papers laid on the Table. The Com-
mittee trust that the Ministry of Commerce would aveid giving such
twisted information to the House but ensure that in future the delay
statements are laid on the Table of the House with abundant caution
and after due verification of facts.



CHAPTER V

DELAY IN LAYING ANNUAL REPORT AND AUDITED AC-
COUNiS OF INDIAN DIAMOND INSTITUTE, SURAT FOR THE
YEAR 1982-83,

5.1 The Annual Report and -Audited Accounts of the Indian
Diamond Institute, Surat for the year 1982-83 were laid on the Table
of Lok Sabha on 27 July, 1984 along with a statement expléining the
reasons for delay and ‘Review’. In terms of recommendation of .the
Committee on Papers laid on the Table made in paragraph 3.5 of
their First Report (Fifth Lok Sabha), these papers were required to
be laid on the Table within nine manths of the elese of the accoun-
ting year, ie., by 51 December, 1983. The period of delay involved
in laying the Annual Report and Audited Accounts of the above
Institute for 1982-83. therefore, comes to about seven months.

5.2 In the statement laid on the Table on 27 July, 1984 the rea-
sons for delay in laying the Annual Report and Audited Accounts
for 1982-823 had been exzplained as under:—

“Upto the year 1981-82, the activities and the auditors’ Report
of the Indian Diamond Institute, Surat, were embodied in
‘the Annual Report of the Gem and Jewellery Export
Promotion Council, Bombay and were placed on the Table
of both the Houses of Parliament. In 1982, the Institute
was Converted inte an independent and autonomous body.
Since this is the first time the Institute were preparing
an Annual Report. they were not in a position to do the
work within the jeriod of nine months of close of the
account period.”

5.3. The Ministry of Commerce who were asked to furnish infor-
mation about the dates when (a) the Ministry brought the provi:
sions of para 3.5 of the First Report (Fifth Lok Sabha) to the notice
of the Indian Diamond Tnstitute. Surat after it was declared as .an
autonomnous body in 1982, (b) the Annual Report and Annual Ac-
counts were finalised. (c) the Statutorv Auditor was appointed, (d}
the Annual Accounts were made available to the Auditor, (e)
the final Audited Accounts were received from the Auditor, (f)
Annual Report and Audited Accounts were givpn. for translatlon

13
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into Hindi and printing thereof, (g) the time taken in printing, and
(h) the copies were made available to the Ministry for laying on

the Table' of the House, explained the position vide their communi-
cation dated 16 November, 1984, as under:—

(3) The need for placing the Annual Report of the Institute
on the Table of both the Houses of Parliament was brou-

ght to the notice of the Institute by this Ministry vide let-
ter dated the 8th March, 1984.

(b) Annual Accourts weré finalised in the first week of June,
1983.

(¢) Auditors of the Institute were appointed on 13th April,
1982, ’

j (d)

The Annual Accounts were made available to the Auditors
or 18th June, 1983.

(e)

Final audited accounts were received from the Auditors
on 14th July, 1983.

(f) & (g) English versions of Annual Report and Accounts

were given for printing in the last week of March, 1984.
Translation of English version into Hindi version was
given in the 1st week of April. 1984 and the same was

. received duly translated on 25th May, 1984 and it took 15
days for petting cyclostyled.

(h) Copies of the Annual Report and Accounts in English
were sent Ministry vide Institute’s letter dated the 3rd
April, 1984 and Hindi version was sent on 2nd June, 1984

5.4. The Annual Repori and Audited Accounts of the Indian

Diamond Institute for the year 1983-84 were laid on the Table of the
House on 23 January, 1985.

5.5 'The matter was considered by the Committee on Papers laid
on the Table of their sitting held on 9 July, 1885.

5.6 The Committce note that the Indian Diamond Instituts,
Surat was declared an autonomous body in 1982 and as such the
Annual Report for 1982-83 being the first Report could not
have been finalised and presented to the House within the prescribed
time-limit of nine months after the close of the accounting year i. e.
by December, 1983 as envisaged in paragraph 3.5 of their First Report
(Fifth Lok Sabha) of the Committee on Papers laid on the Table
presented to the House on 8 March, 1976. The Committee find that
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the Ministry of Commerce did not communicate to the Institute until
March, 1984 about the obligation cast on the Government for placing
their report and acconnts. The Ministry’s communication is not
very clear en the point whether the time-limit of nine months laid
down by the Committee for laying on the Table of the Annual Re-
port and Accounts was hrought to the notice of the Institute speci-
fically. The Committee regret that the Ministry had not paid ade-
quate attention to the recommendation of the Committee so as to
fulfil their obligation in this regard. The Committee hope that the
Ministry will observe greater care in future in this regard.

5.7. The Committee, howerver, note with satisfaction that the
Annual Report and Audited Accounts of the Institute for the year
1983-84 were laid on the Table of the House on 23 January, 1985
which was within the time-limit considering the fact that there was
no Sessfon in December, 1984 due to elections. Comsidering the
improvement in the position in regard to laying the documents of the
Institute on the Table of the House, the Committee do hope that this
trend will continue to be maintained in future. )



__CHAPTER-VI ‘

'DELAY IN LAYING THE ANNUAL REPORT ,OF THE 'CHHOF
COMMISSIONER OF RATLWAY SAFETY ON THE -WORKING
OF COMMISSION OF KAILWAY SAFETY FOR THE . YEAR
6.1 The Annual Report of Chief Commissioner of Rail

y
4 -

way Safety
-on the working of the Commission of Railway Safety for the year
1882-83 was laid on the Table of Lok Sabha on 27 July, 1984, along
with a statement explaining the reasons for delay.

6.2. In terms of the recommendation of the Committee on Papers
laid on the Teble, made in paragraph 1.17 of their First Report (Fifth
Lok Sabha). the document was required to be laid on the Table of
the House within six months of closing of the accounting year. i-e.,
by 3) September, 1983. The period of delay involved in laying the
aforésaid Annual Report for 1982-83 thus, came to about 10 months.

6.3. In the statement laid on the Table on 27 July, 1984, the rea-
sons for delay had been explained as under:

“(a) (i) The statistical and other information required to be
included in the Report is first called for from the different
Railway Zonal Administrations by the various Circles of
the Commission. The requisite information is compiled
by the Railways in their Headquarters office after obtain-
ing the same from their Divisional offices. The final recon-
ciled information thus becomes available only several
months after the close of the fiscal year;

(ii) Since the Annual Report serves as an important reference
document for officers in the Commission of Railway
Safety as well as the Railway Board|Zonal
Railways, it has been the practice to include
in the Report the final findings and the gist of important
recommendations made in the reports on accidents inqui-
red into by the Commission during the year. The final
inquiry reports, particularly of accidents occurring during
the latter part of the year are received from Circle Offices
only by about the third quarter of the following year and
soraetimes even later if the accidents are of a complicated
nature warranting an extensive probe:

16
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(b) After the requisitc details are received from the Circle
Offices in ihe headquarters of the Commission, the same
are consolidated and the draft of the Annual Report is
framed. Results of the various inspections carried out and
the short comings noticed are reflected in the Report in
detail for the benefit of reference by the Railway Board.
This compilation is a time-consuming process;

(c) After the draft Report is prepared, it is sent to the Miii--
try of Railways (Railway Board) for their comments,
if any. Their response is sometimes not prompt. Many
a time they holq divergent views on some of the comments
made in the Report, which result in further correspon-
dence between the Commission and the Railway Board
to reduce the area of divergence.

(d) It is only after the above that the Report gets finalised
which is then stencil typed and checked before copies are
taken out; '

(e) Initially, the English version is made which is then trans-
lated into Hindi so that both the versions are submitted
simultaneously. This again takes time. From the above,
it will be seen that the items of work involved, such as:
collection of statistical and other information from various
Railway Administrations, obtaining the comments on the
draft Report from the Ministry of Railways etc., take quite
some time and @ time-lag in the finalisation and placement
is therefore, unavoidable.”

6.4. On 7 January, 1985, the Ministry of Tourism and Civil Avia-
tion were asked to furnish information as to whether any standing
instructions had been issued by the Commission to the Railway Zo-
nal Administration to forward all the relevant information to be in-
cluded in the Report, well in advance, instead of walting for remin-
ders for the same from the Commission. In this connection the
Ministry stated as under:—

“No standing instructions have been issued to the Zonal Rail.
way Administrations for furnishing the information to be
included i~ the Annual Report of the Commission of Rail-
way Safety but the same is called for at the end of every
financial year through the concerned Circle Offices of the

- Commission exercising -jurisdiction ever the respective
Zonal Railways. The Zomal Railways, in turn, collect the
ffermation from their ‘fleld offices before consolidated



18

information pertaining to that particular railway is fur-
nished to the Commission, The final figures, therefore,
become available several months after the end of the
financial year, usnally by August or September.”

6.5 Regarding justification for holding over the Annual Reports,
for the sake of some enquiry reports of accidents taking place in
the later part of the year. which could 2e conveniently carried over
in the report of next year, the Ministry explained the position as
under:

“It has been the practice to include the findings and the gist
of important recommendations made in the Reports on
accidents inquired into by the Commission of Railway
Safety during the year covered by the Annval Report.
As accident enquiries constitute one of the most important
duties of the Commission of Railway Safety, it is consi-
dered appropriate to include all accidents occurring in a
financial year in the Annual Report pertaining to that
year as far as possible.” ‘

6.6 As regards the time taken at various stages of preraration
and finalisation of the report for the year 1982-83, upto the time
when it is received in the Ministry of Tourism and Civil Aviation
for laying on the Table of the House, the M'nistry stated as under:

“The different Chapters of the Annual Report for the year,
1982-83 were compiled in stages during the last quarter
of 1983, As complete information for certain chapters
becomes available only in the first week of November,
1983, the drafts of these chapters and the Appendices
could be finali=~1 by the Commission only in December
1983. Each chapter was sent to the Ministry of Railwavs
for their comments as and when it was compieted. The
information asked for is indicated below:—

Chapter I and Chapter IT.—These Chapters did not require
any comments from the Mniistry of Railwaygs and were
therefore finalised without reference to them.

Chapter 1II.—The draft of this Chapter was sent to the
Ministry of Railways on 15-11-83 and their comments
were received piece-meal, the last one being received
by the Commission of Railway Safety on 6-2-1984. The
differences between the Commission and ‘the Railway

i Ministry were reconciled by early March, 1984.
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Chapter IV and Appendices of the Annual Report.—The

drafts for these were sent to the Ministry of Railways.
on 5-12-83 and their comments were received by the
Commission on 5-1-84. As there was no significant area of
disagreement with the Ministry of Railways in respect
of this Chapter, it was finalised thereafter.

Chapter V.—The draft of this Chapter was sent to the
Ministry of Railways on 19-12-83. Only am interim reply
was received from them on 22-2-1984 promising to com-
municate their comments within a short period. Since
this was an important Chapter, it was decided to await
their comments but when these were not received even

upto mid-March, 1934, the Chapter was finalised without
further delay.

The Hindi translation of the Annuai Report was completed in
early May, 1984 and the stencilling (both Hindi and Eng-
lish versions) was completed in early June, 1984. Tt may
be mentioned that the Hindi translation and stencilling
work is carried out simultaneously in piecemeal manner
as and when each Chapter is finalised. It may also be
mentioned that there is no separate staff for Hindi trans-
lation in the office of the Chief -Commissioner of Railway
Safety and this work is, therefore, got done on pavment
of honorarium. The binding of the copies of the Annual
Report was completed in the third week of June, 1984.

The Annual Report was put up to the Ministry of Tourism &
Civil Aviation on 28-6-1984 for authentication by Hon'ble
Minister after which it was forwarded to the Lok Sabha
Secretariat and the Rajya Sabha Secretariat on 18-7-84
for being placed on the Table of the House.”

6.7 In regard to the present position of the Annual Report of the
Chief Commissioner of Railway Safety for the year 1983-84 and
the steps taken to ensure that the reports are presented to Parlia-
ment within the prescribed-time limit in future, the Ministry gave
the following information in their communication dated 27 February,
1985:—

“(i) The statistical and other information for the Annual
Report has to be compiled and furnished to the Commis-
sion of Railway Safety by the Zonal Railway Administra-
tions and the same for the year 1983-84 was received from
them partly in September, 1884 and partly in December.
1984. The compilation of the Report was, however, taken
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in hand to the extent possible even before the receipt of
information from the Railways. The drafts of three
Chapters which commented upon the safety of Railway
working were forwarded to the Ministry of Railways for
their comments on 22-8-1984, 22-9-1984 and 14-1i-19:4
respectively. The comments of the Ministry of Railways
in respect of two Chapters were received in January.
1685. Although their comments on the remaining Chap-
ter have not yet been received, the Annual Report is bemg
finalised without waiting further.

The stencil-typing of the English version of the Annual
Report is in hand and is expected to be completed by the
end of March, 1985. The stencil-typing of the Hindi ver-
sion is also in hand simultaneously and is likely to be’
completed in early April, 1985. It may be mentioned that
since there is no separate staff for Hindi translation in
the office of the Chief Commissioner of Railway Safety,
the translation is got done by other staff outside office
hours on payment of honorarium.

After stenoil-typing, the copies of the Report will be
taken out and after binding, the Report is expected to be
submitted to the Ministry in early May, 1985. After
authentication by the Hon’ble Minister, the Report is
expected to bg forwarded to the Lok Sabha/Rajya Sabha
Secretariat for being placed on the Table of the House.

A certain amount of delay in the compilation of the Annual

Report of the Commission of Railwav Safety is inherent
in the procedure since the basic statistical and other in-
formation for the Report has to be furnished by the Rail-
way Administrations working under the Ministry of Rail-
ways. They have to collect the information from the field
offices before consolidated information is furnished to the
Commission of Railway Safety. This information, there-
fore, becomes available only by about August or Septem-
ber. Since {lie Report comments on_the working of the
Railways, the drafts of the Chapters are required to be
sent to the Ministry of Railways for their comments ro
that any difference can be reconciled and the comments
of the Ministry of Railways incorporated in the Report.
On account of these procedural constraints some delay in

" compiling the Annual Report of the Commission of Rail-

" way Safety is unavoidable. All efforts are, however.

belng made to minimise the delay to the extent possible.”
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The Annual Report for the year 1983-84 had however, not been
laid on the Table of the House, till the end of the Budget Session
of the Eighth Lok Sabha, which adjourned on 20 May, 1985.

6.8 The Committee on Papers laid on the Table considered the
matter at their sitting held on 10 July, 1985.

6.9 The Commiittee are concerned to note that the Annual Report
-of the Chief Commissioner of Railway Safety on the working of the
Commission of Railway Safcty for the year 1982-83 was laid on the
Table of Lok Sabha as late as on 27 July, 1984 i.e. after abeut 10
months even after allowing the period of six monihs prescribed by
the Committee in paragraph 1.17 of their First Report (Fifth Lok
Sabha) wherein it is clearly laid down that the organisations which
lay only their Annual Reports should not take an unduly long time
in laying them after the close of the accounting year and in such
cases, the administrative Ministries should ensure that the Annual
Reports are invuriably laid before Parliament within six months
after the close of the accounting year. The Committee feel that
serious efforts were not made either by the Chief Commissioner or
the Ministry of Tourism and Civil Aviation to adhere to the recom-
‘mendations made by the Committee on Papers Laid on the Table.
The Committee trust that the Minisry of Tourism and Civil Avia-
tian will now take steps to comply with the recommendation in letter
and spirit for laying within the prescribed time the Annual Report
of the Commission before Parliament.

6.10. The Commiittec are not convinced of the arguments advan-
ced by the Ministry in support of delay on the part of the Commis-
sion in finalisation of the Report because of the procedural const-
raints involved in (i) collecting the information from the various
Field Officers of fhe Railwuy Safety located in different parts of the
country from whom the finnl figures become available several months
after the close of the accounting year and (ii) the practice followed
to include the whole accident enqguiries occurring in the particular
accounting year in the Annual Report of that year whereas the in-
formation relating to accidents occurring during the later part of
the year is received only the next year. The Committee find that
there was no standing arrangement or their were no standing instruc-
‘tions to the Zonal Officcs for the submission of such information ve-
gularly to the Commission for the purpose of compilation of the An-
nual Report. The Committee feel that nefthes-the Ministry of Tourism
and Civil Aviation nor the Ministry of Railwavs has attached dve
‘impertance to these reports dealing with a vital matter invelving
asfety of the life amd preperty of the travelling public and the Par-
Ysment is net kept infermed of the gravity of the accidents within
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a reasonable tirue after the close of the accounting year. In the
absence of such information, Parliament finds itself placed at a
disadvantage in fully appreciating the performance of the Commis-
sion. The Comniittee recommend that the Ministry of Tourism and
Civil Aviation in consultation with the Ministry of Railways
should take steps to eliminate the procedural and other delays
by issuing standing instructions to the Zonal Offices and the Field
Offices for submission of information relating to the cases of acci-
dents to the Commission periodically at shorter intervals so as to
ensure presentation of Reports of the Commission to the House with-
in the prescribed period of six months after the close of the rele-
vant accounting year.



CHAPTER VII

DELAY IN LAYING ANNUAL REPORTS AND AUDITED
ACCOUNTS OF THE SHELLAC EXPORT PROMOTION COUNCIL
FOR THE YEARS 1960-81 AND 1981-82.

7.1 The Annual Reports and Audited Accounts of the Shellac Ex-
port Promotion Council for the years 1980-81 and 1981-82 were laid
on the Table of Lok Sabha on 23 March, 1984 along with a statement
showing reasons for delay and ‘Review’. In terms of the recommen-
dation of the Committee on Papers Laid on the Table made in para-
graph 3.5 of their First Report (Fifth Lok Sabha) presented to Lok
‘Sabha on 8-3-1976, the report and audited accounts relating to the
period 1980-81 and 1981-82 ought to have been laid ‘'on the Table by
31-12-1981 and 31-12-1582 respectively, i.e. within nine months of the
close of the accounting years and thus the periods of delay involved
in these cases were of about 27 months and 15 months respectively.

7.2 In the statement explaining the reasons for delay. the Ministrjr
of Commerce, had stated as under: —

1980-81

“The Twenty-Fourth Annual Report of the Shellac Export
Promotion Council was ready in time but could not be plac-
ed before Parliament because 24th Annual Genera! Meet-
ing of the Shell:c Export Promotion Council could not be

y held before April, 1983 for the following reasons.

A proposal to amend the Articles of Assocmtmn of the Shellac
‘Export Promotion Council was under examination since
January. 1981. The proposal was examined by various au-
thorities including Ministry of Law and the same was
adopted in an extraordinary general meeting of the Shellac
Export Promotion Council held in the month of December,
1981, As per the Articles of Association of the Shellac
Export Promotion Council, no change, alteration or modi-
fication in any of the Articles could be effected without con-
currence of the Union Government. Thus some more time
was taken to obtain the approval of the Central Govern-
ment to the proposed amendments. Again, after the amend-
ments to the Articles of Associatior were put into effect,
two months. notice had to be given to tha members of the

23
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Council to nominate members to the Committee of the
Council. Thus, the 24th Annual General Meeting of the
Shellac Export Promotion Council could be held only in
the month of April, 983.

Printing, translation of the report as well as the statement of
accounts into.Hindi also took some more time.

The delay mregrettadhatiteouldnotbeavoidedand may
kindly be condoned.

1981-82

“The Twenty-Fifth Annual Report of the Committee of Shellac
' Export Promotion Council was ready in time. The Report
J was adopted in its 25th Annual General Meeting held on

8th April, 1883. Translation of the Report as well as the
statement of Accounts into Hindi and its printing took
some time and hence the delay which may kindly be con-
doned.”

7.3 The Ministry of Commerce, E.P. (Agriculture Division) who
were asked to furnish information about the dates when (a) the
accounts for the years 1980-81 and 1981-82 were ready for being
audited, (b) the accounts for these years were actually audited, and
were ready for adoption at the Annual General Meeting of the Coun-
cil, (¢) the prcoosal for amendment of Articles of Association was
sent to the Central Government for approval, (d) the Annual Account
were gent for translation and printing and (e) those were sent to the
Ministry for being laid on the Table of the House, explained the posi-
tion vide their communication dated 5 June. 1983, as under:—

‘“The accounts for the years 1980-81 and 1981-82 were ready for
audit by May, 1981 and May, 1982 respectively.

The accounts were audited and ready for adoption at the Annual
General Meeting on—

(i) For 1980-81 on 9-9-1981.
(il) For 1981-82 on 17-1-1983.

" 'The proposal to amend the Articles of Association of the Shellac
Export Promotion Council, which had been under consi-
deration since January, 1981, was referred by the Council
# the Registrar of Companies jin February, 1982 for its
approval. Thereafter, in April, 1982 the proposal of amend-
ment was received in the Ministry of Commerce for seek-
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ing Govt. approval which was conveyed on 19-7-1982, The
amendment to the Articles of Association envisaged to in-
crease the number of the members of the Committee of the.
Council, The election to the Committee can be held at the
Annual Genera! Meeting. Therefore. the Annual General
Meeting was postponed till the amendments were approved
and put into effect. After following the other procedural
requirements for election of the Committee which inter-
alia provided for a minimum notice of two months, the
Annual General Meeting could be held in April, 1983 only.
at which the Annual Reperts and Annual Accounts for
1980-81 and 1981-82 were adopted. :

(i) The Annual Reports and Audited Accounts for 1980-81 were
sent for printing on 2-4-1982 and received back on 28-4-1982.

(ii) The Annual Report and Audited Accounts for 1981-82 were
sent for printing on 5-3-1983 and were received back on
30-3-1983. The Annual General Meeting was held in April,
1983,

‘The translation into Hindi and printing of Hindi version of the
\Annua] Reports and Audited Accounts was taken up on
25-4-1983 and 9-5-1983 after the Annual General Meeting.

Annual Reports and Audited Accounts for 1980-81 and 1981-82
were received in the Ministry of Commerce in May and’
June, 1983 respectively in parts. However, adequate num-
ber of copies of the reports were received from the Council
in November, 1983.”

7.4. On enquiry as to what the Articles of Association of the Coun-
cil were which were to be got amended, the Ministry explained as
under: —

“Article 7 of the Articles of Association of the Shellac Export
Promotion Counci! was amended. The amendment envisa-
ged increase in the number of members of the Committee-
of the Council. The amendments carried out to the Articles
of Association are reproduced: '

(a) When the Membership of the Shellac Export Promotion
Council is less than forty on the 1st July of the year, the:
Commlttee shall consist of nine members including the
Chairman and Vice-Chairman, There sha'l be two Govt.
nominees and not less than three shippers within this
Committee of nine,
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(b) When the membership strength of the Council as on first
of July of the year is above forty. the Committee shall
consist of fifteen members including the Chairman and
the Vice-Chairman. The Govt. nominees in the Commit-
tee shall be threc and not less than five shippers shall
be within the total strength of the Committee.

(c) The Chairman and the Vice-Chairman of the Council also
shall be the Chairman and the Vice-Chairman of the
Committee.” ’

7.5. On being asked how the amendment of Articles of Association
affected the laying of the Annual Report and Audited Accounts for
the year 1980-81 on the Table of the House, the Ministry stated as
'ungier:-—-

H

“The amendment to the Articles of Association envisaged in-
crease in the number of members from 9 to 15 in proportion
to the membership strength of the Council. New members.
of the Committee could be elected at the Annual General
Meeting. The Annual Report and Audited Accounts eould
be adopted only when the Annual General Meeting was
held in April, 1983. The holding of Annual General Meet-
ing of the Council was kept pending by the Shellac Export
Promotion Council till the amendments were finally carried
out.” . i

7.6. Explaining the reasons for not adopting thé 24th Annual Re-
port for the year 1980-81 at the extraordinary General Meeting held
‘on the month of December, 1981 when it was due for being laid on
the Table of the House, the Ministry stated as follows: —

“According to the Articles of Association, except the Annual
General Meeting, all other general meetings are called
‘Extraordinarv (General Meetings’ was held to adopt the
amondments in the Articles of Association of the Council-
Articles of Association of the Council provide that the
Annual Reports and Audited Accounts of the Council are
submitted to the Annual General Meeting only, Thus, the
Annual Reports and the Audited Accounts for the years
1980-81 and 1981-82 could not be considered at the Extra-
ordinary General Meeting of the Council for adoption.”

7.7. Annual Reports, Audited Accounts, Audit ‘Reports, ‘Review’
and delay statements for 1982-83 and 1983-84 were laid on the Table
of Lok Sabha on 22 March, 1985.
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7.8. The matter was considered by the Committee on Papers laid
an the Table at their sitting held on 10 July, 1985.

7.9. The Committee are unhappy to note that the laying on the
Table of Lok Sabha of the Annual Reports and Audited Accounts of
the Shellac Export Promotion Council for the years 1980-81 and
1981-82 was inordinately delayed as these were laid on the Table of
the House on 23 March, 1984, i.e. 27 months and 15 months after the
close of the relevant accounting years. The Committee regret to find
that the auditing of accounts for 1980-81 and 1981-82 was completed
in about 3} months and 73 months, respectively. Thereafter the

" Annual General Mceting of the Council was held after 19 months and
2% months to adopt the Annual Reports and Audited Accounts for
these years. The Committee are not satisfied with the justification
advanced by the Ministry of Commerce that the Twenty-Fourth
Annual Report of the Council for the year 1980-81, could not be placed
before the Annual General Meeting of the Council as the proposal
to amend the Articles of Association of the Council to increase the
membership of the Committee of the Council was under examination
since January, 1981 and after a long correspondence with authorities
in the Ministry of Law etc., the amendment could be finalised and
conveyed to the Council only in July, 1982. The Committee feel that
the amendments to the Articles of the Association would have defl-
nitely found approval much earlier had the Council and the Minis-
try made concerted efforts by taking up the matter with the con-
cerned Ministries of the Government of India at appropriate levels-
and also through personal contacts and meetings instead -of resort-
ing to protracted routine correspondence resulting in delay. The
Committee hope that the Ministry would be more vigilant in such
matters in future.

7.10. The Committec are also concerned to note that the Annual
Reports and Audited Accounts of the Shellac Export Promotion
Council for the years 1980-81 and 1981-82 were lying with the Min-
istry of Commerce for about 10 months and 9 months respectively .
before these documents were laid on the Table of Lok Sabha. This
displays are complacent attitude on the part of the Ministry in the
matter of presenting to Parliament the Reports of the Council. The
Committee would like to emphasize that the Ministry should take
greater initiative in the matter and ensure that the reports of these
organisations under their overall administrative control are pre-
sented to Parliament by the stipulated period.

7.11. The Committee further note that Annual Report'm
Audited Accounts of the Shellac Export Promotion Council for

2910 L.S.—3.
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1981-82 was sent for printing on 5th Mareh 1983 and were received
back on 30th March 1983. Translatien and printing thereef were
taken up only om 25th April 1983. The Comumittee in their First
Repost (Fifth Lok Sabha) had desired that translation of Reports
and Aceccunts imto Himdi should be taken up simultanesusly with
preparation of the Reports and Accounts in English. Had the Min-
istry acted ou thase guidelines, the delay of atleast one month in
laying the papers oa the Table conld have been aveided. The Com-
mittes would like the Ministry to go into this and take suitable
senedial aetion,

7.12 The Committes, howewse, note with satigfaction that the
Ministry of Oommerce have cleared the backlog and have mew be-
comeo up-to-date in 30 far as the laying of the Aanual Reports and
Andited Accounts of the Shellac Export Premetion Council on the
Table of the House, is concernsd. The Commiites hope thai this
trend wilt continue te be maintained.

New Dnum; M. V. CHANDRASHEKARA MURTHY,

December, 1985 Chairman,
Agrahayona 1007 (S)  Committee on Papers Laid on the Table.




APPENDIX

Summeny of recommendations/observations contained in the Report

8. Reference to para
No. No. of the Report

Summ ry of iccommendations/ols eyvaticns

o

The Committee are concerned to note the delay
of nearly a year in the presentation of the First
Report and audited accounts of the Cycle Cor-
poration of India Limited. However, the Com-
mittee are happy to observe that as a result of
the steps taken in this regard the subsequent
reports and accounts of this Corporation for
the years 1982-83 and 1983-84 have heen laid
on the Table of the House on 25 April, 1964
and 17 May, 1985, respectively. In view of the
marked improvement in the laying of the re-
port and accounts of the Corporation, the Com-
mittee would only like to suggest to the Mini-
stry to sustain the pace and ensure timely pre-
sentation of the Annual Report and Accounts
of the Corporation to Parliament in future also.

The Committee note that an  unduly long
period of 23 months (from 1 April, 1982 to 1 March
1084) was takeén in compilation of the accounts
of the Company resulting in successive delays
in auditing their accounts, in Hindi translation
and in the printing of the Report. With regard
to the Report and Accounts for the year 1982-83
the Ministty in their eominun{cation dated 23
January, 1985 had informed that they would
be able to finalise them by April, 1885. The Re-
port and Accounts for the year 1982-83 were,
however, not laid on the Table of the House
during the Budget Semsion (Eighth Lok Sabha)
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which ended on 20 May, 1985. The Committee
have later been informed that the Report and
Accounts for the year 1983-84 are expected to
be ready in July, 1985.

The Committee regret to observe that there
has been a persistent delay in laying the Ann-
ual Reports and Accounts of the National Bicy-
cle Corporation of India Limited before Parlia-
ment. While the Committee appreciate the diffi-
culties pointed out by the Ministry in finalising
the Reports and Accounts at the initial stages
immediately after nationalisation of the Com-
pany, they regret that there has been inordinate
delay in the submission of these documents re.
lating even to the subsequent financial years.
The Committee, therefore, recommend that the
Ministry of Industry (Department of Industrial
Development) should take up the matter con-
clusively with the authorities of the Company,
for streamlining the existing procedure and
adopting a  time-bound programme for com-
plliation,. translation and printing of Annual
Report and Audited Accounts of the Company
and laying them on the Table of the House
within 9 months of the close of the accounting
year in future,

The Committee are also unhappy to note that
the Ministry did not follow the procedure laid
down by the Committee of informing the House
in time when delay was anticipated in laying
‘the Annual Report and Accounts of the Com-
pany. As these documents were due to be laid

* on the Table by the end of December, 1882,

the Ministry should have laid a statement on the
Table of the House on commencemnet of Bud-
get ~Session ‘1983 informing the House of the
reasons for delay in laying the documents and
also stating by when these documents were ex-
pected to be laid. The Committee are sure that the
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Ministry will find out the level at which this
lapse occurred and take suitable remedial action.

The Committee were informed that the delay
in laying the Annual Report of the Delhi Urban
Art Commission for the year 1982-83 was inter-
alia due to the fact that the Commission was
without a Chairman from 21-10-1882 to 24-5-1983
except for a short period in between. The new
Chairman who joined on 25-5-1983 took some
time to familiarise himself with the working of
the Commission. The Chairman and 2 of the 3
Members being part-time took some more time
to finalise the Report. The Hindi translation of
the Report for which the Commission had no
arrangements and the time taken in printing
added to the overall delay.

The Audited Accounts and Annual Report of
the Delhi Urban Art Commission for the year
1083-84 were again laid separately on the Table
of the House on 21 January, 1985 and 18 March,
1985 respectively. Whereas in the present case
there was not much delay in submission of the
documents, the fact remains that the purpose
for which these reports and accounts were to
be presented to Parliament had been defeated
since only a combined study of these papers
could given an idea to the Members of Parlia-
ment about the activities, achievements etc., and
the financial stability of the organisation. That
would also have . enabled them to participate
effectively at the time of discussion on the De-
mands for Grants and draw the attention of
the House and the Minister concerned to anv
shortcoming which they might have come across
while going through the report and accounts
of the Commission. The Committee, therefore
recommend that the practice of laying the An-
nual Report and accounts separately should not
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recur and necessary instructions be issued by
the Ministry in this regard and also steps taken
to ensure timely presentation of the reports to-
gether with the audited accounts of the Com-
mission to Parliament in future.

The Committee are unhappy to note that the
Annual Report and the audited Accounts of the
India Tea and Restaurant Limited, Bombay for
the year 1982-83 were laid on the Table of Lok
Sabha on 27 July, 1984 ie. after ahout sixteen
months of the close of the accounts year and
these documents for the year 1983-84¢ have not
been laid in spite of the assurance given by the
Company to the Ministry that every endeavour
would be made to finalise the accounts expedi-
tiously and lay them on the Table of the House.
In accordance with the recommendations of the
Committee on  Papers laid on the Table made
in paragraph 4.16 of their Second Report (Fifth
Lok Sabha), these documents should have been
laid within nine months of the clase of the acc-
ounting years. The Committee desire that in
order to comply with the aforesaid recommen-
dation of the Committee on Papers laid on the
Table, an appropriate time-bound programme
may be drawn up by the Company in coordi-
nation with the Ministry for compilation of An-
nual Report and Accounts and their auditing,
adoption by the Annual General Body meeting,
translation. printing and transmission to the
Government for being laid on the Table of the
House. If for any reason the report. audited
accounts and audit report cannot be laid within
the stipulated period of nine months, the Mini-
stry should lay within thirty days of expiry of
the prescribed period or as soon as the House
meets, whichever is later, a statement explain-
ing the reasons why the reports and accounts
could not be laid within the prescribed period
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as laid down by the Committee in their Second
Report (Fifth Lok Sabha).

The Committee nate that in the statement
giving reasons for delay, the Ministry of Com-
merce had indicated that the delay in laying the
Annual Report and Audited Accounts for 1982-
83 was due to the fact that these documents
could not be adopted at the Annual General
Meeting of the Company scheduled to be held
on 29 December, 1983, as it had to be adjourned
for want of quorum but in their subsequent
communication to the Committee on 23 Nov-
ember, 1984, the Ministry had stated that the
meeting had to be adjourned because the audit
by Gowxernment Auditors was not completed
and the intention to adjourn the meeting was
that the accounts were not still ready. The Com-
mittee are constrained to observe that by furni-
shing twisted information in the delay state-
ment laid on the Table the real facts had not
been brought ta the notice of the House. This
is too serious a lapse an the part of the Ministry
to be justified om any account. This also obvio-
usly suggest that no care was taken by the Mini-
stry of Commerce to comply with the afore-

- mentiomed recommendations of the Committee

on FPaperr laid on the Table. The Committee
trust that the Ministry of Commerce would
aveild giving such twisted information to the
House but ensure that in future the delay state-.
ments are laid on the Table of the House with
abundant caution and after due verification of
facts.

The Cemmittes note that the Indian Diamond
Institute, Surat was declared an autonomous
body in 1862 and as suck the Annual Report for
1982-83 being the first Report could not have
been finalised and presented to the House with-
in the prescribad time-limit of nine months
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. after the .close of the accounting year i.e. by

December, 1983 as envisaged in paragraph 3.5 of
their First Report (Fifth Lok Sabha) of the
Committee on Papers laid on the Table present-
ed to the House on 8 March, 1976 The Com-
mittée find that the Ministry of Commerce did
not communicate to the Institute until March,
1984 about the obligation cast on the Govern-
ment for placing their report and accounts, The
Ministry’s communication is not very clear on
the point whether the time-limit of nine months
laid down by the Committee for laying on the
Table of the Annual Report and Accounts was
brought to the notice of the Institute specifically.
The Committee regret that the Ministry had not
paid adequate attention to the recommendation
of the Committee so as to fulfil their obligation
in this regard. The Committee hope that the
Ministry will observe greater care in future in
this regard.

{The Committee, however, note with satisfac-
tion that the Annual Report and Audited Ac-
countg of the Institute for the year 1983-84 were
laid on the Table of the House on 23 January,
1985 which was within the time-limit consider-
ing the fact that there was no Session in Decem-
ber, 1984 due to electnu Considering the im-
provement in the position in regard to laying the
documents of the Institute on the Table of the
House, the Committee do hope that this trend
will continue to be maintained in future.

The Committee are concerned to note that the
Annual Report of the Chief Commissioner of
Railway Safety on the working of the Commis-
sion of Railway Safety for the year 1982-83 was
laid on the Table of Lok Sabha as late as on
27 July, 1984 ie. after about 10 months even
after allowing the period of six months pres-
cribed by the Committee in paragraph 1.17 of
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their First Report (Fifth Lok Sabha) wherein
it is clearly laid down that the organisations
which lay only their Annual Reports should not

" take an unduly long time in laying them after

the close of the accounting year and in such

“cases, the administrative Ministries should en-

sure that the Annual Reports are invariably laid
before Parliament within six months after the
close of the accounting year. The Committee
feel that serious efforts were not made either

"by the Chief Commissioner or the Ministry of

Tourism and Civil Aviation to adhere to the
recommendations made by the Committee on
Papers laid on the Table. The Committee trust
that the Ministry of Tourism and Civil Aviation
will now take steps to comply with the recom-
mendation in letter and spirit for laying within
the prescribed time the Annual Report of the
Commission before Parliament.

The Committee are not convinced of the
arguments advanced by the Ministry in support
of delay on the part of the Commission in fina-
lisaticn of the Report because of the procedural
constraints involved in (i) collecting the infar-
mation from the various Field Offieers of the -
Railway Safety located in different parts of the
country from whom the final figures become
available several months after the close of the
accounting year and (ii) the practice followed
to include the whole accident enquiries occur-
ring in the particular accounting year in the
Annual Report of that year whereas the infor-

-mation relating to accidents occurring during

the later part of the year is received only the
next year. The Committee find that there was

.no standing arrangement or there were no

standing instructions to the zonal Offices for the
submission of such information regularly to the
Commission for the purpose of compilation of
the Annual Report. The Committee feel that
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neither the Ministry of Tourism and Civil Avia-
tion nor the Ministry of Railways has attached
due importance to these reports dealing with a
vital matter involving safety of the Iife and
property of the travelling public and the Parlia-
ment is not kept informed of the gravity of the
accidents within a reasonable time after the
close of the accounting year. In the absence of
such information, Parliament find itself placed
at a disadvantage in fully appreciating the per-
formance of the Commission. The Committee
recommend that the Ministry of Tourism and
Civil Aviation in consultation with the Ministry
of Tourism and Civil Aviation in consultation
with the Ministry of Railways should take steps

_ to eliminate the procedural and other delays by

issuing standing instructions to the Zonal Offices
and the Field Offices for submission of informa-
tion relating to the cases of accidents to the
Commission periodically at shorter intervals so
as to ensure presentation of Reports of the Com-
mission to the House within the prescribed
peried ‘of six months after the close of the rele-
vant accounting year.

The Committee are unhappy to note that the
laying on the Table of Lok Sabha of the Annual
Reports and Audited Accounts of the Shellac
‘Export Promotion Council for the years 1980-81
and 1981-82 was inordinately delayed as these
were laid on the Table of the House on 23 March,
1984, i.e. 27 months and 15 months after the
close of the relevant accounting years. The
Committee regret to find that the auditing of
accounts for 1980-81 and 1981-82 was completed
in about 34 months and 73 months, respectively.
Thereafter the Annual General Meeting of the
Council was held after 19 months and 24 months
to adopt the Annual Reports and Audited Ac-
counts for these years. The Committee are not
satisfled with the justification advanced by the
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Ministry of Commerce that the Twenty-Fourth
Annual Report of the Council for the year 1980-
81 could not be placed before the Annual Gene-
ral Meeting of the Council as the proposal to
amend the Articles of Association of the Coun-
cil to increase the membership of the Committee
of the Council was under examination since Jan-
uary, 1981 and after a long correspondence with
authorities in the Ministry of Law etc., the am-
endment could be finalised and conveyed to the
Council only in July, 1982. The Committee feel
that the amendments to the Articles of Associa-
ticn would have definitely found approval much
earlier had the Council and the Ministry made
concerted efforts by taking up the matter with
the concerned Ministries of the Government of
India at appropriate levels and also through per-
sonal centacts and meetings instead of resorting
to protracted routine correspondence resulting in
delay. The Committee hope that the Ministry
would be more vigilant in such matters in
future.

The Committee are also concerned to note
that the Annual Reports and Audited Rccounts
of the Shellac Export Promotion Council for the
years 1980-81 and 1981-82 were lying with the
Ministry of Commerce for about 10 months and
9 months respectively before these documents
were laid on the Table of Lok Sabha. This dis-
plays are complacent attitude on the part of the
Ministry in the matter of presenting to Parlia-
ment the Reports of the Council. The Com-
mittee would like to emphasize that the Minis-
try should take greater initiative in the matter
and ensure that the reports of these organisa-
tions under their overall administrative control
are presented to Parliament by the stipulated
period.

The Committee further note that Annual Re-
port and Audited Accounts of the Shellac Ex-




38

3

16.

7.12

port Promotion Council for 1981-82 was sent for
printing on 5-3-1983 and were received back on
30-3-1983. Translation and pinting thereof were
taken up only on 25-4-1983. The Committee in
their First Report (Fifth Lok Sabha) had desir-
ed that translation of Reports and Accounts into
Hindi should be taken up simultaneously with
preparation of the Reports and Accounts in
English. Had the Ministry acted on those guide-
lines, the delay of atleast one month in laying
the papers on the Table could have been avoid-
ed. The Committee would like the Ministry to
go into this and take suitable remedial action.

The Committee, however, note with satisfac-
tion that the Ministry of Commerce have clear-
ed the backlog and have now become up-to-date
in so far as the laying of the Annual Reports
and Audited Accounts of the Shellac™ Export
Promotion Council on the Table of the: House,
is concerned. The Committee hope that this
trend will continue to be maintained.
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